
un Paper. SEPl'EMBER 11, 1964 Laid on the Table I:&I:& 

Shrt Hari Viabau Kamath (Hoshan-
gabad): On a point of intormation 
and clarification. I raised this perint. 
as you will be pleased to recollect, 
yesterday, but the hon. Home Minis-
.ter somewhat airily dismissed it say-
ing that it was up to the Election 
Commission. The position as I know 
it is this that the Chief Election Com-
missioner visited Kerala, I 'believe, 
some time lut montb or so, .and had 
discussions with all the political 
parties there anc\ fixed the dates for 
the elections. Now, the Legislative 
Assembly of Kerala has ,been dis-
solved. So, one of the important 
States is left without representative 
institution in our democratic set-up. 

I want an assurance from Gov-
ernment-the hon. Prime Minister is 
here, fortunately-that they wlll not 
.interfere with or put any kind of 
pressure upon the Election Com-
mission SO as to chan·ge the dates to 
Jlult their own partisan interests or 
for some other ulterior motive. 

May I also lay, because tomorrow 
the Election Commillion bas arranged 
.. conference which party representa-
tives will attend, that we ahall raise 
'thls matter there tomorrow and we 
shalI try to get an assurance there, 
provided Government say here today 
that they will not Interfere with the 
'!:lectlon Commisslon'l diseretl_ or powers' r 

Mr. Speaker: The hon. Member can 
~ that BSSunlDce there, not hen!. 

8br1 Bar1 VWmu Kmaatll.: Govern-
ment should give us an uaurance that 
they will not Interfere with the Elec-
tion Commission's dis<!!'etlon at all 
'in thls matter, nor wlll th.,. put any 
lIrelllllUe OIl the Election CommIssIon. 

The MIDI8ter or La" and SecIal 
~ (8brI A.'I[. Sea): I object to 
web a question being put, because we 
'have never btterfered with the Dec-
l:Ion Commission. That Is a COIIven-
1kl11 which has been well llltablilhed. 

Shrt S. M. Banerjee (Kanpur):. We 
want an assurance that you wilI not 
delay the whole matter. 

NOTlFICATION UNDER MlNII:s AND 
MINERALS (REGULATION AND Dzvz-
LOPMENT) AcT, CoAL M1NII:s (CoN-
SERVATION AND SAFETY) ACT, AND 
MEMORANDUM AND AlrrIcLl'.S or 
AssoclATION OF HDmU8TAN STaL-
WORKs CONSTRUCTION LTD. 

'!'be MiDIster ot Steel &nd M1Dea 
(8br1 N. 8anJiva BecldJ): I beg to lay 
on the Table a copy each of the fol-
lowing papers:-

(i) Notification No. GSR 1123 
dated the 6th August, 111M, under 
sUb-section (1) of section 26 of 
tIhe Mines and Minerals (Reguls-
tion and Development) Act, 1957. 
[Placed in Library. See No. LT· 
3072/64] . 

(Ii) The Coal Mines (Conserva-
tion and Safety) Amendment 
Rules, 1964, published in Notifica-
tion No. GSR 1124 dated the 9th 
August, 1964, under 8ub-aection 
(4) of section 17 of the Coal 
MInee (Conservation &nd Safety) 
Act, 1952. 
[Placed in Ubrary, Se~ No. LT-
3073/64]. 

(iii) (a) Memorandum of Ass0-
ciation of Hlndustan Steel-works 
Construction Limited. 

(b) Articles or AssocIation til 
Hindustan Steel-work" Construc-
tion Limited. 
[Placed in LIbrary, See No. LT-
3074/64]. 

RI:PoRTs OF INDIAN PRoDutTlVrrY TuM 
'!'be Papaty MIDbter In tile MiDIs-

tr,. or Industry aJ!4 8l1pp1J (8hrI 
Blbllllhodra MJaInIa): On behalf of 
Shrl Daappa, I be, to lay on tile 
Table a COPy each of the fo1lowlnc 
Reports of the Indian Productivity 
Team:-

(i) Report on Tools, Jill and 
FIxtures, precision llWlufacturinl 
teclmIq""" in Britain and USA. 
CPleced In Libnr7, See No. LT-
3075/84]. 


